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ORDER

Oral Order (Per Hon'ble Shri R.Rangarajanj Member (Admn.) [

feard Mr.S.Ramakrishna Rao, learned counsel fpr the

applicant and Mr, N.R.Devaraj, learned counsel for the

respondents.

2, The applicant who was working as a SDO (Phones)

at Tadepalligudem was transferred and relisved by order

No.TAE/EST/Gr.'B'/Tfrs/11/67 dated 30«05-96 {(Annexure

A-T)

as Sub-Divisional Engineer (Headquartg,e) at Rajahmundiry.

The above transfer and relieving order is assailed in

this QA,

3. The main contention of the applicant against the

relieving order is that no transfer order has been setrved on

him issued by the competent authority.

He further sulmits

that the‘transfer order was reported to have been issyed by

R=1 in terms of letter No.TA/STA/70/4/XXVIII/KW Aated

30-05-96

and on that basis he was relieved by the impugned relieving

order on the same day (in terms of order No.TAE/EST/GY

Tfrs/11/67 dated 30-05-96 (Annexure A=-I) relieving ord
From the above it is pvident that as both the order tr
him by R~1 and the relievinq order by R=2 was issued o
day by Fax message) Ehere ;;é a malafige intention on
of the respondents in transferring him from Tadepallig

Rajahmundry. It is further submitted that no reason fd

.'BY/
ek} .
ansferring
n the same
the part
udem tb

r his

transfer was told to hom either earlier or while relieyving

him from the post.

4, A reply has been filed resisting the 0A, Thema
contention of the respondents in transferring him is t
an investigation is pending against him on certain com

received from the public of the Tadepalligudem as well

Telecom Advisory Committee Members of the W.G. Distric
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nature of the complaints relate to.the delayed shifting

of telephone connections after getting the feasibility| report
from his subordinate or in some cages the phones were shifted
even without the feasibility report. In view of the above
complaints the authorities had left with no other altdrnate

except to shift him from the post of SDO at Tadepalligudem.

5. When the learned counsel for the respondentsrwds
questionad for the reason fo; not proeseeding against him
under disciplinary rule if there are complaints againpft him,
he submitted that it i% proposed to institute an enquiiry also
in this connemtion to investigate the complaints against the
applicant, But as the applicamt is a very influentisgl person
at Tadepalligudem it was thought necessary to transfgr him
before initiating enquiry as his presence at Tadepalligudem
will prejudice the proceedings of the enquiry. It ig further

stated that the applicant was asked to give the placg of his

‘choice before his transfer by R-l1 and on that basis he was

transferred to Rajahmundrf.

5. It is not necegsary at this stage to go into [the
reasons which resulted in transferring him from Tadepalligudem
to Rajahmundry. Both the sides agree that in case the applicant
is brought back to Tadepalligudem if the alleged complaints

’ @yte G“'ﬁfv‘-‘*"’ﬂf ] I?W
against him are proved to be incorrectLtheLtransfer order of

the applicant may be treated g temporary and allowed to

.continue for the time being.

7. It is further submitted by the learned counsg¢l for the
respondents that in case the complaints against the| applicant
were proved to be in-correct he will be transferreéjgg'
Tadepalligudem and only‘a temporary arrangement willl be made

presently to f£ill up the post vacated by him at TaJepalligudem

ol
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so that his_g@inging back at a later date as indicated
above will not be difficult, It is also submitted by
the learned standing counsel that 8ll efforts will be
made to complete the proposed enquiry very expeditious

The above submission of the learned standing counsel w

ly.

as

made on the instructions from his client Mr.K.Gopala Krishnan,

AGM, who was present in the Court. 1In view of the abope

submission the OA is diéposed of as below:=-

The alleged complaints zgainst the applicant
should be enquired into expeditiously preferably withi
gix months from the date of receipt of a copy of this
order. If the alleged complaints are proved to be inc
the applicant should be transferred back to Tadepallig

immediatély after the e€nquiry report is accepted.

8. The QA is ordered accordingly at the admission

stage itself, No costs.
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(R. Rangarajanﬁ
Member (Admn. )

1/ N
Dated : The 10th June 1996. ??‘@‘K”
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Copy toi~

1, The Chief General Manager, Telecom, AP Circle, Hyderabad.
2, The Telecom District Manager, West Godavari District, Elurs
3, One copy to Sri. S.Ramakrishna Rao, advocate, CPT. Hyd,.

4, One copy to Sri. N.R.,Devaraj, Sr. CGSC, CAT, Hyd.

S. One copy to Library, CAT, Hyd. ‘

6, One spare COpY.
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